
during the various Sessions showrt
against each:— "

(1) Supplementary fitatemesnt
No. IV. Sixth Session, 1954 of the
Lok Sabha. [See Appendix VII,
annexure No. 8.]

(2) Supplementary Statement
No. IX. Fifth Session, 1953 of the
Lok Sabha. [Sec Appendix VII, ' 
annexure No. 9.]

(3) Supplementary Statement
No. XIV. Fourth Session, 1953 of
the Lok Sabha. [See Appendix
VII, annexure No. 10.]

(4) Supplementary Statement
No. XIX. Third Session, 1953 of
the Lok Sabha. [See Appendix
VII, annexure No. 11.]

(5) Supplementary Statement
No. XIX. Second Session, 105?. of ' 
the Lok Sabha. [See Appendix
VII, annexure No. 12.]

(6 ) Supplementary Statement
No. XX. First Session, 1952 of the
Lok Sabha. [See Appendix VII, , 
annexure No. 13.] I
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[Shri T. T. Krishnamachari]
1954. [Placed in Library. See
No. S-321/54,]

<17) Ministry of Commerce and
Industry notification No. 4(1)-
T.B./54, dated the 4th September,
1954. [Placed in Library. See
No. S-321/54.] ^

(18) Report of the Tariff Com­
mission on the continuance of
protection to the Cotton and Hair
Belting Industry, 1954. [Placed in
Library, See No. S-322/54.]

(19) Ministry of Commerce and
Industry Resolution No. 6(1)-
T.B./54, dated the 7th September,
1954. [Placed in Library. See
No. S-322/54.]

(20) Ministry of Commerce and
Industry notification No. 6 ( 1)-
T.B./54, dated the 7th September,
1954. [Placed in Library. See
No. S-322/54.]

(21) Report of the Tariff Com­
mission On the continuance o f
protection to the Cocoa Powder
and Chocolate Industry. 1954.
[Placed in Library. See No. S-
323/54.]

(22) Ministry of Commerce and
Industry Resolution No. 12(3)-
T.B./54, dated the 7th September,
1954. [Placed in Library. See
No. S-323/54.]

(23) Ministry of Commerce and
Industry notification No. 12(3)-
T.B./54, dated the 7th September,
1954. [Placed in Library. See
No. S-323/54.]

S t a te m e n t  sh o w in g  action  tak en  by
G o vern m en t  on vafioxjs assurances

etc.

The Minister of Parliamentarar
Airaira (Sbn Satya Narayan Sinba);
X beg to lay on the Table the
following statements showing the
action taken by the Government on
various assurances, promises and

tfiven by Ministers

SUPPLEMENTARY DEMANDS FOR
GRANTS—1954-55

The Minister of Finance (Shri C. D.
Deshmukh): I beg to present a state­
ment showing Supplementary De­
mands for Grants for expenditure of
the Central Government (excluding
Railways) for the year 1954-55. |f

BUSINESS OF THE HOUSE—canid,
Mr. Speaker: I do not think that I

need to say anything very lengthy
with reference to the point of order
raised by the hon. Member, Shri
Mukerjee. As I stated yesterday, the
voting on the Constitution Amend­
ment Bill was to take place after the
flood debate was over. Ordinarily it
is known that the House sits up to
5 P.M. With a view to saving time, if
the House chose to sit longer, I do
not see as to how it could be con­
sidered that the debate should ^
taken to have ended. Of cô r̂se, 1 
must admit that to some e f̂tent it is
a violation of the exisU ng order of




